
Bubstitution 
of new sec. 
tion for sec- 
tion 6, Act 
XV, 1872. 

'arant and re- 
vocation of 
licenses to 
solemnize 
marriages. 

ACT No. 11 OF 1891. 

PASSED BY THE GOVERNOR GENELLAL OE INDIA IN COUNCIL. 

(Received the asselat o f  the Gover~zor General on  t i e  6th 
Febwary, 1891 .) . 

An Act to amend the Indian Christian Mar- 
riage Act, 1872. 

WHER.EAS it is expedient to amend the Indian 
Christian Marriage Act, 1672 ; I t  is hereby enact- XXJ ,f 1872. 

@d RS follows :- 
1. (1) For section 6 of the Indian Christian Mar- 

riage Act, 1872, the following shall be substituted, xv 1872. 
namely :- 

. "6. The Local Government, so far as regards the 
territories under its administration, a n d  tlie Governor 
General ---- - in Council, so far as regards any Native S&te, 
may, by notiEcation l'n the local official Gazette or in 
the Gazette of India, as the case may be, grant licenses 
to I/liaisters of Religion to solemnize marriages within 
such territories and State, respectively, and may, by 
a like notification, revoke such licenses." 

(2) A licsase to solemnize marriages granted to s 
Minister of Religion under Act XXV of 1864 ( to  
provide fic9-lher.for the solernnizatiott of nzarriages in  
I n d i a  of persons professing the Christian 12eEigion) 
shall be deemed, if in force on the day oa which tlie 
India11 Marriage Act, 1865, calne into force, to have v 0fi865. 
been, while that Act was in fol-ce, a license granted 
under that Act, and, if in force on the clay on nrliicli 
the Indian Christian Marriage Act, 1872, came into 
force, to liave been, since that Act came into force, a 
liccnse granted under that Act. 

(3) A license 



(3)  A license to solemnize marriages granted to 
a Ninister of Religion under Act XXV of 1864 ( t o  
provide further l o r  the solemnization of marriages ilz 
India of persolzs proj'essing the Clzristiun Religion),  
the Indian Marriage Aot, 1865, or the Indian Chris- 
tian Marriage Act, 1872, shall, if in force immediately 
before the commencement of this Act, be deemed to 
have been granted under the Indian Christian Mar- 
riage Act, 1872, as amended by sub-section (1) of this 
section. 

(4) Act XV of 1884 ( f o r  the v a l i d u t i o ~  of certain 
licenses to solemnize Mawiages grunted to Ministers 
of Heligion wrzder Act X X P  of  1864) is hereby 
repealed. 

2. To the proviso to section 10 of the said Act the Addition to 
following shall be added, namely :- proviso to 

section 10, 
" 0s Act YV, 

(3) a Clergyman of the Church of Scotland sol- 
1672. 

emnizing a marriage according to the rules, 
rites, ceremonies and customs of the Church 
of Scotland." 

3. I n  section 11 of the said Act, after the words Amendment 

'' other than a church " the words c c  where worship is fcyd$; 11,  
generally held according to the forms of the Church 1871. 
of England" shall be added, and between the word 
6 6  no ~9 and the word " church " in the expression 
" unless there is no church" the word " such " shall 
be inserted. 

4. For section 62 of the said Act the following Substitutiou 
shall be substituted, namely :- of new sec- 

tion for  sec- 
tion 62, Act 
XV, 1872. 

" 62. (1) Every person licensed under section 9 of 
shall keep in English, or in the vernacular language register-book 
in ordinary uso in the district or State in which the a d  deposit 

of extracts 
marriage was solemnized, and in such form as the therefrom 
Local Government by which he mas liccused may ;.?:;::;;,, 
from time to time prescribe, a register-book of all 
nlarriages solemnized nntler this Part iu his presence, 
and shall deposit in the officeof the llcgistrar General 

0 f 
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Substitution 
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Act XV, 
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declaration, 
uotice or 

of -Births, Deaths and Marriages for. the territories 
under the administration of the said Local Govern- 
ment, in such form and at  such intervals as that Gov- 
ernment may prescribe, true and duly authenticated 

-extracts from his register-book of all entries made 
tlierein since the last of those intervals. 

" (2) Where the person keeping the register-book 
was licensed as regards a Native State by the Governor 
General in Council, references in sub-section ( I )  to 
the Local Government therein mentioned shall be 
read as references to the Local Government to whose 
Registrar General of Births, Dcaths and Marriages 
certified copies of entries in registers of births and 
deaths are for tlie time being required to be sent under 
section 24, sub-section (2), of tt1le Births, Deaths and 
Marriages Kegistration Act, 1886." VI of 1886. 

(2) Clause (c) of section 30 of tlie Births, Deatlls 
and Marriages Registration Act, 1886, is hereby re- 
pealed. 

5. For section 66 of the said Act the follonling 
shall be substituted, namely :- 

" 66. Whoever, for the purpose of procuring n ' 

marriage or license of marriage, intentionally,- 
certificate for 
procuring ( a )  where an oath or declaration is required by 
marriage. this Act, or by any rule os cl!stom of n 

Church according to tlle rites and ccremonies 
of which a marriage is intcndcd to he 
solemnized, such Church being thc Church 
of England or of Scotland or of Rome, makes 
a false oath or. declaration, or, 

( B )  mliere a notice or certificate is requirerl by tliis 
Act, signs a false notice or certificate, 

shall be decmecl to have committed the offencc punisli- 
able under section 193 of the Indian Penal Code wit11 r;1,i7 OTIWI, 
ilnprisonment of either description lor tl Leru which 
may extend to three years and, at the discretion of tlic 
Court, \viili finc," 

6 .  For 



6. For section 68 of the said Act -the Substitutiorl 

s l~all  be substituted, namely :- of new sec- 
tion for  sec- 
t inn fi8. A c t  - - - ,  - 
XV, 1872. 

" 6s. Whoever, not being authorized by section Solemnizing 
6 of this Act to solemnize marriages, solemnizes or pro- :;"t';brduo 
fesses to solemnize, in the absence of a Marriage authority, 
Registrar of the district in wliich the ceremony t,al<es 
place, a marriage between persons one or both of 
whom is or are a, Clirist,ia,n or Christians, shall bo 
l~unisl~erl with imprisonment which may estencl to ton 
years, or (in lieu of a sentence of imprisonment for 
seven years or upwards) with transportation for a 
term of not less than seven yesrs, and not exceeding 
ten yea.rs, 

or, if the offender is an European or American, 
with pella1 servitude according to the provisions of 
Act XXIV of 1855 ( to substitute penal se~vi tude  fo r  
the punishnzent of tra~zsporiation in respect o f  Xup 
ropean afid Anzerican convicts, and to amend tLe lalo 
relntin,y lo th.e remn,oou,l of swch, cc~,t?icts), 

and shall also be liable to fine." 
7. To section 69 of the said Act the following A d d i t i o ~ ~  to 

shall be added, namely :- section 89, 
Act XV, 

- "Nor does this section apply to marriages solem- 1872. 
nized by a Clergyman of the Church of Scotland ac- 
cording to the rules, rites, ceremonies and customs of 
the Church of Scotland." 

8. (1) For clause (2) of section 71 of the said Act Amendment 
the following sliall be substituted, namely :- of sections 71 

and 72, Act 
" (2) after the expiration of two montl~s after tile X v, 1872. 

copy of t,lw 11otice has  been entered as re- 
quired by section 40 in respect of any mar- 
riage, solemnizes such n~arriagt: ; ". 

( 2 )  I n  section 1 2  of tlie said Act, for tlie nrol-ilu 
" tliree 111011t,11s ' 9  the wol.ds " tnTo muntlic; " shall 116 

substituted. 
8. To section 74 of tllc said Act the following sllall Addition to 

bc ~ d d e d ,  namely :- s e o t i o ~ ~  7.1, 
A c t  XV, " MThocvc~~, bci~lg licenscd to grant ccrtiGcalus of 1872. 
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marriage under Part VI  of this Act, willlout just 
cause refuses, or wilfully neglects or omits, to per- 
form ally of the duties imposed upon him by that 
Part  shall be punislied with fine which may extend to 
one hundred rupees." 

Amen?ment 10. Section 86 of the said Act shall bc ~ c n d  as if 
g68 the words " situate within or bordering on " instead of 

1872. the words "situate within the local limits of" llad 
been enacted in that section when the Act was passed. 


